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The Secretary,

Central Electricity Regulatory Commission,
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New Delhi- 110029

Subject: Observations on Procedure for levying compensation charges for permitting additional time to achieve
milestones under the Central Electricity Regulatory Commission (Connectivity and General Network Access to the
inter-State Transmission System) Regulations, 2022.

Reference: Petition No. 5/SM/2026
Respected Sir,
Greetings from ib vogt Solar India Pvt. Ltd.!

We, ib vogt Solar India Pvt. Ltd., an integrated and diversified renewable energy company, are committed to
advancing access to clean, reliable, and sustainable energy. Our efforts are focused on supporting India’s transition
to affordable renewable energy solutions, with operations encompassing solar power generation and EPC
development of solar, wind, and energy storage projects across multiple geographies worldwide.

At the outset, we express our sincere appreciation to the Hon’ble Commission for notifying the “Procedure for
levying compensation charges for permitting additional time to achieve milestones under the Central Electricity
Regulatory Commission (Connectivity and General Network Access to the inter-State Transmission System)
Regulations, 2022.”

Pursuant to the public consultation initiated by the Hon’ble Commission, we are pleased to submit our comments/
observations on the draft procedure. For ease of reference and consideration, our detailed inputs along with
proposed recommendations, supporting rationale, and anticipated sectoral implications have been set out in

Annexure-I.

We respectfully request the Hon’ble Commission to kindly consider the submissions made herein while finalizing
the Procedure.

Your Sincerely,

M/s ib vogt Solar India Pvt. Ltd.

Parish Gupta
(CEO & Managing Director)
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Annexure-1

Comments/ Suggestions on ‘Procedure for levying compensation charges for permitting additional time to

achieve milestones under the Central Electricity Regulatory Commission (Connectivity and General

Network Access to the inter-State Transmission System) Regulations, 2022’ on behalf of “ib vogt Solar India

Pvt. Ltd.”
Clause/ .. . . .
Description of Procedure Comments/ Suggestions/ Clarifications
Page No.
Eligibility Criteria for seeking extension
A of Eligibility to avail relaxation in various | Clarification:

Annexure- | timelines. 1. In the given clause, it is unclear whether
A i. Eligibility for consideration of additional the requirement of submitting land
time to meet the compliance of Regulation documents for at least 20% of the total
11A(1), to submit the land documents: land corresponding to the connectivity
a. Entity shall furnish the land documents quantum must be fulfilled on or before the
for at least 20% of the land required for original due date prescribed under
the capacity for which in-principle or Regulation 11A(1) in order to be eligible
final grant of connectivity has been to seek additional time for submission of
intimated. the remaining land documents.
Clarification in this regard would assist
stakeholders in correctly assessing their

eligibility for relaxation.

2. The Procedure does not explicitly specify
the timeline by which the 20% land
documents are required to be furnished to
avail the option of seeking an extension
for compliance. A clear and unambiguous
timeline should be stipulated in the
Procedure.

A of ii. Eligibility for consideration of additional | Clarification:

Annexure- time to meet the compliance of Regulation | The clause does not clearly specify whether
A 24.6, to achieve the CoD of the project: eligibility for seeking an extension to achieve
a. Entity under Land BG or Land route | CoD requires compliance with all the
shall furnish land documents for 100% | prescribed alternatives from (a) to (d)
of the land required for the project. collectively, or whether fulfilment of any one
b. Entity under the LOA/PPA route shall | of the alternatives is sufficient for availing the
furnish the land documents for 50% of | extension. Explicit clarification in this regard
the land required for the capacity for | is necessary to avoid ambiguity and ensure

which in-principle or final grant of | uniform interpretation and implementation.

Connectivity has been intimated.

c. Entity has furnished Financial Closure Further, with respect to point (d)
document. relating to furnishing details of the EPC
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Clause/ Description of Procedure Comments/ Suggestions/ Clarifications
Page No.
d. Entity shall furnish details of the EPC | contract award, it would be helpful if the
contract award. specific details / documents required to be
submitted by the REGS could also be
clarified. This would help avoid any ambiguity
regarding the documentation requirements.
Milestone Extension Charges (MEC) towards allowing relaxation in the various timelines
B. (3). of | Milestone Extension Charges (MEC) towards | Suggestion:
Annexure- | allowing additional time for achieving the | In view of the Milestone Extension Charges
A CoD of the project: (MECs) payable by the applicant, the
MEC for 1% six months - Rs. 3000/MW/day | following revised compensation charges are
(base) proposed for the Hon’ble Commission’s
MEC for 7" month - Rs. 3300/MW/day consideration, for granting an extension of
MEC for 8" month - Rs. 3600/MW/day time to achieve the Commercial Operation
MEC for 9" month - Rs. 3900/MW/day Date (CoD), as set out below:
MEC from 10"-12% months - Rs. 6000/MW/day | 1. MEC for 1% six months:
Rs. 1000/MW/day (base rate)
e If an entity fails to achieve the CoD for a | 2. MEC for 7" to 9" months:
full or part quantum of the project, Rs. 1500/MW/day (150% of the base rate)
connectivity for the proportionate quantum | 3. MEC for 10" to 12" months:
of connectivity shall be revoked, and BGs Rs. 2000/ MW/day (200% of the base rate)
shall be treated in terms of Regulation 24.6
of the GNA Regulations.
e MEC shall be paid on a per day-basis, and
the same shall be paid 15 days in advance,
failing which Connectivity shall be revoked
and treatment of BGs shall be as per sub-
clause (c) above.
o Further, if the entity furnishes the required
land document within these extended 15
days, the MEC equivalent to the remaining
days shall be returned, without any interest,
by the CTU to the concerned entity.
e Maximum allowable additional time shall
be 12 months from the stipulated timeline.
B. (5). of | For such cases, where the revocation date is | Suggestion:
Annexure- | triggered under Regulation 24.6 within a period | 1) The clause lacks clarity regarding the
A of two months from the GNA effective date, trigger date for revocation of Connectivity
MEC charges for the first two months post the and the corresponding applicability of
GNA effective date for achieving the CoD shall Milestone Extension Charges (MECs).
not be applicable. The total extended time shall | 2) As per the Regulations, revocation is
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Clause/
Page No.

Description of Procedure

Comments/ Suggestions/ Clarifications

be limited to 12 months.

triggered post six months from the
effective date of GNA, whereas the
present clause under given procedure
provides a two-month MEC relaxation
from the GNA effective date, despite
applicants already being exempt from any
charges during the initial six-month period
in case of non-achievement of COD.

3) This creates ambiguity and renders the
two-month relaxation
redundant.

provision

It is therefore suggested that the applicability
of MECs to be clearly defined to commence
only after the trigger date for revocation of
Connectivity, as determined in accordance
with Regulation 24.6.(ii). of the GNA
Regulations and its amendments, to ensure
regulatory

implementation.

clarity and uniform
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